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P iSestharana Rag
sesApplicant.

And

1« The Chiaf General manaéar, Tolecommunications,
A.P.Circle, Dept. of Telscomnunications, .

Govt. of India, Hyderabad,

2. Ths Telscom District'ﬁnginaer, Karimnagar District,
Dept. of Telecommunicaticns, Govt. of Indis,
Karimpager Déstrict (A.P).

3, The Sub Oivisioral OFficer, Telacom,

Dept. of Telecommunications,.
Karionagar Oistrict (Aup)s o

s+ oHespomdents,

Counsel fer tha Applicant 2 Mr.P.Naveen Rag

*

Counseal for the Hespondents Fr.iieVeRaghaya Reddy Addl.CRSC.
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CTHE HON*BLE JUSTICE SHRI UV.NCELAORI RAD 3 WHCE CHABZMAN

THE HON*BLE 3SRRI R.AANGARAJAN ¢ REMBER (A)
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o4 No.611/95
JUDGEMENT
Y As per Hon'blé sri R.Rangarajan, Member (») 1

Heard Sri P,N,Rac, learned counsel for the
apolicant and Sri N,V.R.Reddy, learned counse). for

the respondents,

2. The applicant plead that he was initially
engaged as Casual Mazdoor under the control of the

cmnmandente vam  1.6.R& to 31.5.87) for 361 days and
thereafter upto 20.5.94 with intermittant breaks as

per the details given in Annexure A-II filed along

with this OA, and thereafter he was not re-engaged.

3. This OA has been filed praying for a declara-
tion thattheuégplicant is entitled-for reengagement

as Casual Mazdoor under the control of R-2 and 3 in terms
of the instructions issued by the D.G., Telecom and

also as per Lr.No,TA IC/1-2/1II dt.21.10.91 and No.TA/
RE/R1gs./corr, 3t.22.,2.93 issued by the Chief General
Manager, Telecom, Hyde;abad by holding that the action
of the respondents in not reengaging him as illégél,
arbitrary, discriminatory and vicolative of Art, 14 and

16 of the constitution of India.

4.  As per the details furnished by the applicanf,
he was not ‘engaged from Z§.5.94. Hence, the question
of condoning the break does not arise. As such, he is

not eligible feor claim seniority on the basis of his

earlier service in different spells.
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5. In view of éﬁat is stated by the applicant, it
has to be presumed that he had gained some experience

in the work in the Telecom Department, So, it is in thé
interest of departﬁent, if he is engaged in preference
to a fresher whenever work is available. So, the onl}k
relief that can be granted is to direct the 2nd and 3;@1
respondents t0o re-engage the applicant as Casual Mazdoor
in preference to freshers whenever there is work. If.
the applicant is going to be engaged in pursuance of
this order, none shall be retrenched who are alreédy in

service,

6., The OA is ordered accordingly at the admission

stage, No costs, ,

Member (A) o Vice Chairman
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Ta
“The ChisPBanaga) ﬁana 2r, Talecommynica

1’ R.P .ciwc lay Dupte of Tglecammuagaaﬁggnn tiojs.

Govk. of India, Hyderabad,

2, The Telecom B&atrict Enginesr, Kerimnagap D;ahrict,
Doept, of Telaaamm&nicaticns, Govts of India,
ﬁatimﬁaga* Districty

3¢ The Sub Diwvisional ﬂfPiwsv, Telocom, .

Dept. of Telacammunicatlona, |
‘Raeimmagar Distrint (A.n)4
44 One copy to MruPJNaveen Rab, Advncata 0A T, Hyderabade

5 One copy to Mti&.ﬁ Hzghau&'Radﬂy;ﬁd61¢E65¢,CﬁT,Hydarabad;
65 Gna copy o Librapy,CATgHyderasbadd
%7+ One spare copyd
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"Allowved,

Disposed \of with directions
Dismisse
Dismissed s'uithdraun
Dismissed f r default

‘Rajected/ﬂrdered.h’,,a——

No ordsr\ii\fo costs,
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